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| The O.A. is disposed of in the afore-stated terms, with no order as to

Costs.

The Respondents shall report compliance to this Tribunal after one

month and the matter be listed for that purpose only after 45 days from

today. Otherwise the O.A. is disposed of.

ME\\‘l‘ﬁ;R( ADMN.) VICE-CHAIRMAN
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Order dateds 28409 2006

Heard Mr. NeR.Routray, Ld. Counsel for
the Applicant and Mr. S.K.Q0jha, Ld. 3tanding
Counsel for the Railways.

Id. Standing Counsel for the Railways
s2eks two months time to get instriuctiond so
far as the Apnplicant is concerned.

The case is postad to 01.12.2006.

Meu(il (Admn.)

1d. Counsel for both the parties are

Order dated: 01.12.2006

present,

Memo has been filad by the Respondents
reporting compliance of the order dated .
27407+2006 passed by this Tribunal, which
is noted and the Q.A. is disposed of

accardingly.

Member | (Admn.)



